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GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

(DeparbnentofRevenue) 
(CENTRAL BOARD OF DIRECT T S) 

Notification 

New Delhi, the 31st May, 2010 

INCOME-TAX 

S.O. (E).- In exercise of the powers conferred by section 29 of the Income-tax Act, 1961 ( 43 of 1961 ), the Central Board of Direct Taxes hereby m kes the following rules further to amend the Income-tax Rules, 1962, namely:-

1. (1) These rules may be called the Income-tax (6th Amendme t) Rules, 2010. (2) They shall come into force on the 1st day of April, 2010. 

2. Iri the Income-tax Rules, 1962, -

(a) for rules 30, 31, 31A and 31 AA the following rules shall be s bstituted, namely:-
"Time and mode of payment to Government account of tax educted at source or tax paid under sub-section (1A) of section 192. 

30. 

(1) All sums deducted in accordance with the provisions of Ch ter XVII-B by an office of the Government shall be paid to the credit of the Central Gov rnment-(a) on the same day where the tax is paid without pr duction of an income-tax challan; and 
(b) on or before seven days from the end of the month ·n which the deduction is made or income-tax is due under sub-section (lA) o section 192, where tax is paid accompanied by an income-tax challan. 

(2) All sums deducted in accordance with the provisions of Ch ter XVII-B by deductors other than an office of the Government shall be paid to he credit of the Centryil Government-
(a) on or before 30th day of April where the income or a ount is credited or paid in the month of March; and 
(b) in any other case, on or before seven days from the en of the month in which· (i) the deduction is made; or 

(ii) income-tax is due under sub~section (lA) of s ction 192. 
(3) Notwithstanding anything contained in sub-rule (2), in spe ial cases, the Assessing Officer may, with the prior approval of the Joint Commiss oner, permit quarterly 



payment of the tax deducted under section 192 or sect on 194A or section 194D or section 194H for the quarters of the financial year spec fied to in column (2) of the Table below by the date referred to in column (3) of the sc: "d Table:-

Sl. . 
No. 

Table 

Quarter of the Financial Year ended on Da e for quarterly payment 

(1) (2) (3) 1. 30th June 
2. 30th September 7thO~ober 3. 31st December 7th January 
4. 31st March 30th ~pril. 

B.- Mode of payment 

( 4) In the case of an office of the Government, where tax h s been paid to the credit of the Central Government without the production of a ch~Uan, the Pay and Accounts Officer or the Treasury Officer or the Cheque Drawinl and Disbursing Officer or any other person by whatever name called to whom tl e deductor reports the tax so deducted and who is responsible for crediting sue~ sum to the credit of the Central Government, shall-
( a) submit a statement in Form No. 24G within te 11 days from the end of the month to the agency authorised by the Direc or General of Income-tax (Systems) in respect of tax deducted by the ded ctors and reported to him for that month; and 
(b) intimate the number (hereinafter referred to s the Book Identification Number) generated by the agency to each oft e deductors in respect of whom the sum deducted has been credited. 

(5) For the purpose of sub-rule (4), the Director General of I ~come-tax (Systems) shall specify the procedures, formats and standards for ens ~ring secure capture and transmission of data, and shall also be responsiple for the day-to-day administration in relation to furnishing the information i the manner so spedfied. 

(6) (i) Where tax has been deposited accompanied by a11 income-tax challan, the amount of tax so deducted or collected shall be depc :.ited to the credit of the Central Government by remitting it within the time pecified in clause (b) of sub-rule (1) or in sub-rule (2) or in sub-rule (3) into a~y branch of the Reserve Bank of India or of the State Bank of India or of any aut orised bank; (ii) Where tax is to be deposited in accordance with claus~ (i), by persons referred to in sub-rule (1) of rule 125, the amount deducte:l shall be electronically remitted into the Reserve Bank of India or the Sta e Bank of India or any authorised bank accompanied by an electronic incomE tax challan. 

(7) For the purpose of this rule, the amount shall be cor jstrued as electronically remitt~d to the ~eserve Bank of India or to the State ~ank of India or to anv authonsed bank, 1f the amount is remitted by way of-



(a) internet banking facility of the Reserve B nk of India or of the State 
Bank of India or of any authorised bank; < r 

(b) debit card. 

(S) Where tax is deducted before the 1st day of April, 2< 10, the provisions of this rule shall apply as they stood immediately before th ir substitution by the. Income-tax ( Amendment) Rules, 2010. 

Certificate of tax deducted at source to be furnished unde section 203. 

31. (1) The certificate of deduction of tax at source by an" person in accordance with Chapter XVll·B or the certificate of payment of tax by t lle employer on behalf of the employee under sub-section (lA) of section 192 shall b in· 

(a) Form No. 16, if the deduction or payment of tax ·IS under section 192; and (b) Form No. 16A if the deduction is under any othe provision of Chapter XVII-B. 

(2) The certificate referred to in sub-rule (1) shall spec fy: -

(a) valid permanent account number (PAN) of the d ~uctee; 
(b) valid tax deduction and collection account numb ~r (TAN) of the deductor; (c) (i) book identification number or numbers where deposit of tax deducted is without production of challan in case of an ofi ce of the Government; (ii)challan identification number or numbers in case of payment through 

bank. 
(d) (i) receipt number of the relevant quarterly s ~tement of tax deducted at source which is furnished in accordance with :he provisions of rule 31A; (ii) receipt numbers of all the relevant quart rly statements in case the statement referred to in clause (i) is for t x deducted at source from income chargeable under the head "Salaries" 

(3) The certificates in Forms specified in column (2) ~f the Table below shall be furnished to the employee or the payee, as the case m y be, as per the periodicity specified in the corresponding entry in column (3) and by the time specified in the corresponding entry in column (4) of the said Table:-

Table 

Sl. No. Form No. Periodicity IJ ue date 

(1) (2) (3) . (4) 
1. 16 Annual By 31st day of May o the financial year 

immediately followh g the financial year in 
which the income we: s paid and tax deducted 2. 16A Quarterly Within fifteen days fl om the due date for 
furnishing the staten ent of tax deducted at 
source under rule 31 t 



( 4) If an assessee is employed by more than one emp yer during the year, each of 
the employers shall issue Part A of the certificate in rm No. 16 pertaining to the 
period for which such assessee was employed with ea h of the employers and Part 
B may be issued by each of the employers or the last mployer at the option of the 
assessee. 

(5) The deductor may issue a duplicate certificate in Fo m No. 16 or Form No. 16A if 
the deductee has lost the original certificate so issu d and makes a request for 
issuance of a duplicate certificate and such duplica certificate is certified as 
duplicate by the deductor. 

(6) (i) Where a certificate is to be furnished in Form o. 16, the deductor may, at 
his option, use digital signatures to authenticate such certificates. 

(ii) In case of certificates issued under clause (i), the eductor shall ensure that
( a) the provisions of sub-rule (2) are complie with; 
(b) once the certificate is digitally signed, the contents of the certificates 

are not amenable to change; and 
(c) the certificates have a control number an a log of such certificates is 

maintained by the deductor. 

(7) Where a certificate is to be furnished for tax deducte before the 1st day of April, 
2010, it shall be furnished in the Form in accordance ith the provisions of the 
rules as they stood immediately before their substi ution by the Income-tax 
( Amendment) Rules, 2010. 

Explanation.- For the purpose of this rule and rule 70, challan identification 
number means the number comprising the Basic tatistical Returns (BSR} 
Code of the Bank branch where the tax has been deposi ed. the date on which the 
tax has been deposited and chailan serial number given b the bank. 

Statement of deduction of tax under sub-section (3} of secti 

31A. (1) Every person responsible for deduction of tax unde Chapter XVII-8, shall, in 
accordance with the provisions of sub-section (3) of section 2 0, deliver, or cause to be 
delivered, the following quarterly statements to the Direct General of Income-tax 
(Systems) or the person authorised by the Director General f Income-tax (Systems), 
namely:-

(a) Statement of deduction of tax under section 192 in 
(b) Statement of deduction of tax under sections 193 t 

(i) Form No. 27Q in respect of the deductee wh is a non-resident not 
being a company or a foreign company or re ·dent but not ordinarily 
resident; and 

(ii) Form No. 26Q in respect of all other deducte s. 

(2) Statements referred to in sub-rule (1) for the quarter of e financial year ending 
with the date specified in column (2) of the Table below hall be furnished by the 
due date specified in the corresponding entry in column (3 of the said Table:-



Sl. No. Date of ending of the quarter of 
the financial year 

Table 

Due date 

(1)_ 121 (3) 
1. 
2. 
3. 
4. 

30th June 
30th September 
31st December 
Jtst March 

15thJu!Y_ of the nancialyear 
15th October of ~e financial year 
15th January of the financial year 
15th May of thE financial year immediately 
following the financial year in which 
deduction is ma~e 

(3) (i) The statements referred to in sub-rule (1) rna' be furnished in any of the 
following manners, namely: ~ 

(a) furnishing the statement in paper form; 
(b) furnishing the statement electronicall) in accordance with the 
procedures, formats and standards specified ur der sub-rule (5) alongwith 
the verification of the statement in Form 27 A. 

(ii) Where,-
(a) the deductor is an office of the Governmen ; or 
(b) the deductor is the principal officer of a co npany; or 
(c) the deductor is a person who is required o get his accounts audited 

under section 44AB in the immediately pn ro-e ding financial year; or 
(d) the number of deductee's records in a statetnent for any quarter of the 

financial year are twenty or more, 

the deductor shall furnish the statement in then tanner specified in item (b) 
of clause (i). 

(iii) Where deductor is a person other than the pers( n referred to in clause (ii), 
the statements referred to in sub-rule (1) may, a his option, be delivered or 
cause to be delivered in the manner specified in i em (b) of clause (i). 

(4) The deductor at the time of preparing statements ftax deducted shait-
(i) quote his tax deduction and collection ace ~unt number (TAN) in the 
statement; 
(ii) quote his permanent account number .(PA ~) in the statement except 
in the case where the deductor is an office of the G pvernment; 
(iii) quote the permanent account number of all deductees; 

(iv) furnish particulars of the tax paid to the Cer "ral Government 
including book identification number or challan id ntification number, as 
the case may be. 

(5) The Director General of Income-tax (Systems) shal specify the procedures, 
formats and standards for the purposes of furnishing of t1 e statements and shall be 



responsible for the day to day administration in re ation to furnishing of the 
statements in the manner so specified. 

(6) Where a statement of tax deducted at source is to b~ furnished for tax deducted 
before the pt day of April, 2010, the provisions of this r ~le and rule 37 A shaH apply 
as they stood immediately before their substitution or bmissfon by the Income·tax 
(~mendment) Rules, 2010. 

Statement of collection of tax under proviso to sub-section 3) of section 206C. 

31AA. (1) Every collector, shall, in accordance with the provi• · ons of the proviso to sub· 
section (3) of section 206C, deliver, or cause to be delivered, to the Director General of 
lncom~tax (Systems) or the person authorised by the Dire<ltor General of Income·tax 
(Systems), a quarterly statement in Form No. 27EQ. 

(2) Statements referred to in sub-rule (1) for the quarter < f the financial year ending 
with the date specified in column (2) of the Table below shall b furnished by the due date 
specified in the corresponding entry in column (3) of the said n l>le:-

Sl. No. Quarter of the financial year ended Puedate 
(1) 

1. 
2. 
3. 
4. 

(21 
30th June 
30th September 
31st December 
31st March 

(31 
15th July of the fir ancial year 
15th October oftl e financial year 
15th January of the financial year 
15th May of the f nancial year immediately 
following the f nancial year in which 
collection is mad1 

(3) (i) The statement referred to in sub-rule (1) may e furnished in any. of the 
following manners, namely:-

(a) furnishing the statement in paper form; 
(b) furnishing the statement electronically in accordance with the 

procedures, formats and standards spe( fled under sub-rule (5) 
alongwith the verification of the statement ill Form 27 A. 

(ii) Where,-
( a) the collector is an office of the Government; br 
(b) the collector is the principal officer of a com bany; or 
(c) _the collector is a person who is required t1 get his accounts audited 

under section 44AB in the immediately prec~ding financial year; 
(d) the number of collectee's records in a stater. ent for any quarter of the 

financial year are twenty or more, · · 



the collector shall furnish the statement in the anner specified in item {b) 
of clause (i). 

(iv) Where the collector is a person other than the person referred to in clause 
(li), the statement referred to in sub-rule 1) may, at his option, be 
delivered or cause to be delivered in the rna ner specified in item (b) of 
clause (i). 

(4) The collector at the time of preparing statements ftax collected shall,-
(i) quote his tax deduction and collection a count number (TAN) in the 
statement; 
(ii) quote his permanent account number (P N) in the statement except 
in the case where the collector is an office of the overnment; 
(iii) quote the permanent account number of a 1 collectees; 
(iv) furnish particulars of the tax paid to the C ntral Government 

including book identification number or challan i entification number, as 
the case may be. 

(5) The Director General of Income-tax (Systems) sh ll specify the procedures, 
formats and standards for the purposes of furnishing of e statements and shall be 
responsible for the day to day administration in rei tion to furnishing of the 
statements in the manner so specified. 

(6) Where a statement of tax collected at source is to be furnished for tax collected 
before the tst day of April, 2010, the provisions of this rue shall apply as they stood 
immediately before their substitution by the Income-ta ( Amendment) Rules, 
2010. "; · 

(b) rule 37 A shall be omitted; 
(c) for rules 37CA and 37D1 the folJowing rules shall be substitut d, namely:· 

"Time and mode of payment to Government ac;count of tax c llected at source under 
section 206C. 

37CA. 

(1) All sums collected in accordance with the provisions of sub· ection (1) or sub-section 
(1C) of section 206C by an office of the Government shall b paid to the credit of the 
Central Government· 

(a) on the same day where the tax is so paid without pr duction of an income-tax 
challan;and 

{b) on or before seven days from the end of the month 'n which the collection is 
made, where tax is paid accompanied by an income- x challan. 

(2) All sums collected in accordance with the provisions of sub- ection (1) or sub-section 
(lC) of section 206C by collectors other than an office of the overnment shall be paid 
to the credit of the Central Government within one week rom the last day of the 
month in which the collection is made. 



(3) In the case of an office of the Government, where tax has een paid to the credit of the 
Central Government without the production of a challan, e Pay and Accounts Officer 
or the Treasury Officer or the Cheque Drawing and Dis ursing Officer or any other 
person by whatever name called to whom the collector re orts the tax so collected and 
who is responsible for crediting such sum to the credit f the Central Government, 
shall-

( a) submit a statement in Form No. 24G within te days from the end of the 
month to the agency authorised by the Dire or General of Income-tax 
(Systems) in respect of tax collected by the colle ors and reported to him for 
that month; and 

(b) intimate the number (hereinafter referred to s the Book Identification 
Number) generated by the agency to each of e collectors in respect of 
whom the sum collected has been credited. 

(4) For the purpose of sub-rule (3), the Director General o Income-tax (Systems) shall 
specify the procedures, formats and standards for e uring secure capture and 
transmission of data, and shall also be respon ible for the day-to-day 
administration in relation to furnishing the information in the manner so specified. 

(5} (i) Where tax has been deposited accompanied by an come--tax challan, the tax 
collected under sub-section (1) or sub-section (lC of section 206C shall be 
deposited to the credit of the Central Government y remitting it within the 
time specified in clause (b) of sub-rule (1) or in sub- ule (2) into any branch of 
the Reserve Bank of India or of the State Bank of Indi or of any authorised bank. 

(ii) Where tax is to be deposited in accordance with cla se (i), by persons referred 
to in sub-rule (1) of rule 125, the amount collec ed shall be electronically 
remitted into the Reserve Bank of India or the .S e._ Bank. ofJndia .. or-any.···-
authorised bank accompanied by an electronic inco e-tax challan. 

(6) For the purpose of this rule, the amount shall be c nstrued as electronically 
remitted to the Reserve Bank of India or to the State Bank of India or to any 
authorised bank, if the amount is remitted by way of-

(a) internet banking facility of the Reserve Ban of India or of the State 
Bank of India or of any authorised bank; or 

(b) debit card. 

(7) Where tax is collected before the l 5t day of April, 2010, he provisions of this rule 
shall apply as they stood immediately before their subs tution by the Income-tax 
( Amendment) Rules, 2010. 

Certificate .of tax collected at source under section 206C(5). 

370. (1} The certificate of collection of tax at source nder sub-section (5) of 
section 206C to be furnished by the collector shall be in Fo 270. 



(2) The certificate referred to in sub-rule (1) shall spec 

(a) valid permanent account number (PAN) of the c 
(b) valid tax deduction and collection account numb r (TAN) of the collector; 
(c) (i) book identification number or numbers whe e deposit of tax collected is 

without production of ~hallan in case of an o ICe of the Government; 
(ii)challan identification number or numbers i case of payment through 

bank; 
(d) receipt number of the relevant quarterly statem t of tax collected at source 

which is furnished in accordance with the provisi ns of rule 31AA. 

(3) The certificate in the Form No. 270 referred to in su -rule (1) shall be furnished 
to the collectee within fifteen days from the due date for furnishing the statement of 
tax collected at source specified under sub-rule (2) of rul 31AA. 

(4) The collector may issue a duplicate certificate inFo 
has lost the original certificate so issued and makes 
duplicate certificate and such duplicate certificate is c 
collector. 

No. 270 if the collectee 
request for issuance of a 
ified as duplicate by the 

(5) Where a certificate is to be furnished for tax collecte before the 1st day of April, 
2010, it shall be furnished in the Form in accordance · ith the provisions of the 
rules as they stood immediately before their substi tion by the Income-tax 
( Amendment) Rules, 2010. "; 



(d) in Appendix-II,-

(i) for Form. No. 16 and Form No.16A, the following ~ prms shall be substituted, 
namely:-

"FORMNO.l6 
JSee rule 3 l(l)(a)) 

PART A 

-··-n~•• under section 203 of the •-A~- -•·•• Ad, 1961 forTudedue ed at source on Salary 
Name and address of the Name and Designation tf tbe Employee 
lt'ntnlnv .... 

PAN orthe TAN of the Deductor PAN of the Employee 
Deductor 

CIT(TDS) Assessment Year Period 
Address ................................................. .................................................. ... ........... _From I To 
City ...... ........ . .... ... , ... Pln code ..... ............... . I 

Summary of tax deducted at source 

Quarter Receipt Numbers of original Amount of tax deducted Amount of tax 
statements of TDS under sub-section in respect of the employee deposited/remitted ia respect of 
(3) ot'sec:tion 200. the employee 

Quarter l 
Quarter 2 

Quarter 3 
Quarter 4 

Total 

PART B (Refer Note 1) 

Details of Salary paid and any other income and tax deducted 

1 Gross Salary Rs 

(a) Salary as per provisions contained in sec.l7(1) Rs 

(b) Value of perquisites uls 17(2) (as per Form No.£2BB, Rs 
wherever applicable) 

(c) Profits in lieu of salary under section 17(3)(as per Rs. 
Form No.I2BB, wherever applicable) 

(d) Total f IS 
2 Less: Allowance to the extent exempt u/s 10 

All• Rs. 
Rs. 

R 



3 Balance(1·2) 

4 Deductions : 

(a) Entertainment allowance 

(b) Tax on employment 

5 Aggregate of 4(a) and (b) 

6 Income chargeable under the head 'salaries' (3·5) 

7 Add: Any other income reported by the employee 

Income Rs. 

8 Gross total income (6+7) 

9 Deductions under Chapter VIA 
(A) sections 80C, SOCCC and 80CCD 

(a) sectior:t SOC 

(i) 

(ii) 

(Hi) 

(iv) · 

(v) 

(vi) 

(vii) 

(b) section 80CCC 

(c) Section 80CCD 

Note: l. Aggregate amount deductible under section SOC 
shall not exceed one lakh rupees. 

2. Aggregate amount deductible under the three 
sectiOns, i.e., SOC, 80CCC and 80CCD shall not 
exceed one Jakh rupees. 

(B) Other sections (e.g. 80E, 800 etc.) under Chapter VI-A. 

(i) section .......... 

(ii) section ........... 

(iii) secti.on ........... 

(iv) section ............ 

(v) section ........... 

Rs 

Rs. 

Rs. 

Rs 

s 

s 

s 

s. 

Gross Qualifying 
amount amount 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs 

Rs 

Deductible 
amount 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Rs. 

Deductible 
amount 



IO 

11 

12 

13 

14 

15 

16 

Aggregate of deductible amount under Chapter VIA 

Total Income (8-lO) 

Tax on total income 

Education cess@ 3% (on tax computed at S. No. 12) 

Tax Payable (12+13) 

Less: Relief under section 89 (attach details) 

Tax payable(l4-15) 

Verification 

Rs 

Rs 

Rs 

Rs. 

Rs. 

Rs 

Rs. 

I, ................................... , son/daughter of .............................................. working in til c:a.pacity of ................. " ................. . 
(deslgnadon) do hereby certify that a sum ofRs ...................... [Rs. ; ............................. (in words )I bas been deducted 
and deposited to the credit of the Central Government. I further certify that the information given above is true, 
complete and correct and is based on the books of account, documents, TDS stl ements, TDS deposited and other 
available records. 

Place 

Date 

Designation: 

Notes: 

Signature of person responsible for dt ~uction of tax 

Full 
Name: 

1. If an assessee is employed under more than one employe during the year, each of the 
employers shall issue Part A of the certificate in Form N(] 16 pertaining to the period 
for which such assessee was employed with each of th . employers. Part B may be 
issued by each of the employers or the last employer at thE option of the assessee. 

2. Government deductors to enclose Annexure-A if tax is p id without production of an 
income-tax challan and Annexure-B if tax is paid accompa ied by an income-tax challan. 

3. Non-Government deductors to enclose Annexure-B. 
4. The deductor shall furnish the address of the Commi: jsioner of Income-tax (TDS) 

having jurisdiction as regards TDS statements of the asses ee. 
5. This Form shall be applicable only in respect of tax deduct ~don or after 1st day of April, 

2010. 



ANNEXURE~A 

DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERN!~ lENTACCOUNTTHROUGH 
BOOK ENTRY 

(The Employer to provide paymeat wise details of tax deducted aod ·deposited wi1 b resped to the eJRployee) 

S.No. Tax Deposited in Book identlfl catlon nuDI ber(BIN) 

respect of the 
employee (Rs.) Receipt numbers of Form DDO CiOPn 1Pnr. Date on which tax 

No.24G Number ~~·the 8 ~ok deposited 
Adjustment Ml ~i (dd/mm/yyyy) 

StaLII:IIU UL 

Total 

Note: 

1. In the column for TDS, give total amount for TDS, Surcharge f applicable) and education 
cess. 



ANNEXURE-B 
DETAILS OFT AX DEDUCTED AND DEPOSITED IN THE CENTRAL \.VV I!.~ I ~i!.~tACCOUNTTHROUGH 

CHALLAN 
(The Employer to provide paymeut wise details of tax ded1Jded and deposited wi1 b respect to the employee) 

S.No. Tax Deposited in Challan identification .L (CJN) 
respect of the 

employee (Rs.) BSR Code of the Bank Date on whit btax Challan Serial 
Branch deposlte ~ Number 

(dd/mm/y rw: 

TotaJ 

Note: 

1. In the column for TDS, give total amount for TDS, 1Lildl"0~ (if applicable) and education 
cess. 



FORM N0.16A 
(See rule 3l(l)(b)J 

Certificate under section 203 of the •· ~t, 1961 for Tax ~at source 

Name and address oftbe Deductor Name and .. .: .... ~ .. of the Dedudee 

PAN oftbe Dedudor TAN of the Deductor PAN of the Dedudee 

CJT(TDS) Assessment Year Period 

Address ...... ............ .. .. ; ......... . .......... ..... . 
From I To 

Cfty ............ .............. Pin code ... . ..... .......... .. I 
Summary of payment 

Amount paid/credited Nature of payment Date of payment/credit 

Summary of tax deducted at source in respect ofd .. ec~:s·uJ:tee 

Quarter Receipt Numbers of original quarterly 
statements of TDS under sub-section 
(3) of section 200 

Amount of tax deducted i ~ 
respect of the deductee 

Amount of tax 
deposited/remitted iD rupect 

of the deductee 

I. DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE \...1!.1'1 fRA ~GOVERNMENT ACCOUNT 

THROUGH CHAl.LAN 

(fhe Dedudor to provide payment wise details of tax deducted and deposited jwitb respect to the deductee) 

S. No. Tax Deposited in Book identification (BIN) 

Total 

respect of the 
deductee 

(Rs.) 
Receipt numbers of Form 

No.24G 
DDO $; "'' -L in 

the .A~ju:au .. .,nt Mini 
~ .......... _ ..... 

Date on which tax 
deposited 

(dd/mm/yyyy) 

IL DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE ~t;NTK~L GOVERNMENT ACCOUNT 

THROUGH CHALLAN 

(Tbe Deductor to provide payment wise details of tax deducted and ~ with respect to the deductee) -. 
S. No. Tax Deposited in ChaiJan itl .. ntifi.r<llttn• number (CIN) 

respect of the deductee 

(Rs.) 



(Rs.) 

Total 

BSR Code of the Bank 
Branch 

I, ................................... , son/daughter of .............................................. working in 
(designation) do hereby certify that a sum of Rs ...................... (Rs .......................... .. 

Number 

and deposited to the credit of the Central Government. I further certify that the tnr,ormmatJlon given above is true, 
complete and correct and is based on the books of account, documents, TDS TDS deposited and other 
available records. 

Place 

Daft 

Deslgnatioo: 

Notes: 

Full 
Name: 

1. Government deductors to fill information in item I if tax paid without production of 
an income-tax challan and in item II if tax is paid ac<;ontpiltnJ•~d by an income-tax challan. 

2. Non-Government deductors to fill information in item II. 
3. In item I and II, in the column for TDS, give total for TDS, Surcharge (if 

applicable) and education cess. 
4. The deductor shall furnish the address of the \.OJmnus~flOJrier 

having jurisdiction as regards TDS statements of the ass;es~»J:!e. 
of Income-tax (TDS) 

5. This Form shall be applicable only in respect of tax on or after 1st day of April, 
2010."; 

(ii) after Form No. 24, the following Form shall be inserted, narely:-



"foaM HO. Z4G 
( S.. tU1e 30 and rule 37CAj 

m$/TC$ BookAdJ~,.._nt 

DetaO•of"'"nmrvoucMr!Qrthe monthtndlrc (montto)mm(>jur)YY'rt 

-..,1$ om0er tdentillc:attoro Nwn!Mr (AIH) 

Ar:a:lunt o""- nanw• 
-MS 0fflo41 Add~ss• 
Addn! .. t" 
Addre .. ! 
City" 

PIN codt• 

STD ~"'"'"No' 

2 ~llble .....-deals (su note IJ 
Rupon>lblo """"""natM' 
Rospo~lt persons deslcnotion • 
Rnpo~lt persons Add~u· 
AddN:nt• 
AdclrtuJ 

cav-
PINcodt " 
sro -.. Phone No" 

3 Type ofsti-
Hu 1M st•....,ont been filed tarier lor t his Month (YeS/No) 
If answer to •bove ls -ve.s•, the:n Provision•! receipt no of orlcinal 
statemcot 

Slt to Nama 

s 000 wtse details of trtnsfot Vouctlen 
Sa 000 .,..;,. deto ils of TDS-&Ia~ (24Q) 

S.Na.• 000 flllst<atlon no ll>...,idoo bv c. ntrtl R4I<Drd k .. pirc A~) 
151 

Totol 

I 

PAO re&UtrttiDn -·~by Centro! 
Reoonllupqllpncy) 

Add"'ss2 
Addtes.4 
St .... 

EmaR ld • 

Add,.n2 
Address« 

Stato" 
fmoHI4 • 

t--------r----L-----,IMobno no. of the resi)OnSiblt pen<>n 

~------------------~~~ SubMinist~ 

TANot N•meof 
OOOcod• coo• ooo• Addrtul' 

152 153 154 155 

I• 

r 
I 

·, 

Ta• 
Oed..cted{Collectt<l 
(S..mof Tcmol TOS /TCS remittee! to 
a..s_TAX.SUR,eou_c G.,..m""'nt octount (AG/Pr 

Address 2 Adc!~ul Addros.s4 Clly" St-ate• PIN Cod•' [mollld ESS)• CCA)' 
156 157 151 159 160 161 162 lU 164 165 



Sb TcQI TOS/T'CS • mc>unt tnt...r.trrod for TDS..Not>-Sali'11 (26Q) 

TAHof No.- of 
S.No. DOo ,..~sv.tJon no (~-'<to<! by C.ntrol Rocord hoPflll Aconcvl DDOcode DDO' ooo• Addnoss1' 
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~-

Sc Totoll'DS/TCS amount trallsferr-.d fcrl'DS•Non-A .. Ident {2.7Q) 

TAN of ... ,.of 
S.No.' DDO rclstrotion 110 (,..,..,;ded by Cenlnll Aocord r..pinl .-..~1 OOOcodo 000' ooo• Address 1' 
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Total 

Sd Total TOS/'!'CS omount transferrod fer TC (l7EQ) 

TAN of ........ , 
S.llo. 000 rt.cbtntlon no{pn>vided by Conlnl ftooord ICA:epinJ A&<oncvl OOOcode coo• ooo• Addreu 1' 

196 197 l9e 199 lllO 

Total 

6 Statement Summary: 
Count of Olrtlnct OOOs 

Toto1TDS/TCS •mount reported 
Total TOS I res Nmltte<lto Governmonlaccoul'll (AG/PrCCA) 

VEIUfiCA T10N 

horoby certify lhot aU tho parti<l<lan fumlmed obovo are correct and tompleto. 

Placoo: 
o ... , 

Slgnatu"" of the pe,..,n '"'110Mb .. (se• note 11 

lldd ..... z 
171 

Addross 2 

186 

Address2 
201 

.' 

Tax 
Oe<lucte<I/Collected 

t 
(Sum of To<ai'IDS I TCS rernftted to 
BaS.TAX,SUII,EDU_C Ge>wmment .-<lnt{AGII'r 

AdolhU$3 Add~g4, City' sute• PINCocltl" [MIIft lei iSSl' CCAl' 
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' · 

! 

r Tu 
Oeducte<I/C..Ir..cted 

;. 

' 
(Sum of TOU.ITOS {TCSn~mirtadto 

I B.S_TA)(,SUR.EOU.C GoYom,.nt occcunt (AG/Pr 
Addreu3 Ad<!,..ss& Oty' state• PIIIC<>do' Elnoil id iSS I' a::A)' 
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,. 
\ To• 

Deductod/Golle<ted 

' (Sum of Tot•ITDS/TCS ntmlttedto 
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NO... 
l ~<ponslblo ~non bthe _M>de .. spo!U!>Io ln tlooe>tl;ceolr>ov--.u~ (PAO)orl~asuryOflket(TO)«CI\equo ~and Dls~IIIIIC~(CI>DOJ fDr flllrcofthlsfDrm. 
z Poyments pertain,. I<> olllht """""'of p>y,.,.nt T1>S.S.Iary{24QJ/105-N_.Salalv(2&Q)/Tt)S-IIon-ltuldent(%?Q)fi'CS(Z7EQI to bo flo~ In samo """'· · 
3 F~~mlshl"' ot ei!Mr 000 ~lli>1nllon no. « DOQ eocle Is ""'ndatory. 
• Thor. con bo .,.. .. ....,,. lout oi'M .. (Nonn of do<luc:tioll wts.) per 000 In ... .., month. 
5 This form shall be applltol>lo onlv 1ft rospoct of tu clo•ueted/coOected on or oftar lot April, 2010. 
6 Tho llolds rruulood •• • ore onandotorv . 
. 7 o.tans of.Mfnlntv · 

Sr. No.. Mlnlnrv 

I OVA 
2 lboilwoy 

3 Oo~nco 

~ Tolecommunk:ation 

5 Po .. 

6 lloail> d Silo Mit>lstt'y{ln co .. of Ovt Ministry) 

Sr. No Sub Mlnlstrvna,... 
1[.Acrtcullo.tre 
2 Atomic Energy 

l Fettlllle rs 
4 Cllemicals and Petroc:hemltols 
5 Civil Al/latlon and Tourism 
6 Coal 
7 CcnsurMr Affairs Food ond P ub~c D!stributJ011 
8 Ccmmo•aund TelCIIIts 

9 EIM<O"""'nt ond FoNst,. nd Mfnbtty of Earth Sdo""" 
10 E>ttem.ol Affairs and OVenou lndlon Aff>in 

Uf"'-
12 Centro! Bowel ofO&-ett TllOtS 
U Ccl>tral Board ol ElociM and Custoftls 
14 Cc•toller of Aid Accounts ond A"dk 
IS C. ntn I Pension Actounti"' Office 
16 Food PIOCOsJinctnd~Utrl .. 
17 Htolth ond FamltyWelfaN 

18 Home Aft.tirs and Oonlopment of North Eor:lom Region 
19 Hu""'n lteaou,.... Dewlopment 

lL 1nfonmatlon and 8.-..adaostlnl 

22 Jele«>mm..,ltolion and lnformotion Tt<hnciOCY 

23 l.:obo<.r 
l4 l:lw and JuJtlce ond Company Aff>ln 
25 Pei'50Me\, Pub~< Grlevancu ond Pt.,..,... 

26 Patroleunund Na!I.Jnll Gos 

27[ ~ 5tati$tlcs and P!<>Cramnoo implementotlon 
28 Powe< 

Sr. No SUb Mlnllln ,.me 
:t9 Now ond 1\enewab!. fnoiiY 
30 Rural OOYe~_nt and Pondwv.ti R-' 

31 SclenceAnciToch""loav 
32 Space 

33 Steel 
34 Mines 

35 5oc!ol Ju.,lcol oncl: Empowerment 

36 Tribal Allain 
37 0/o Comme"" SuDQ~y Dilrioionl 
3S Shlnino o nd !load TraNpott and !llc!IW11VS 

\Jtbln o.wla!lmen(, Urlltn £mPowment 1nd 
:l9P_rty_ 
40\'lotttll.-s 

41 Pnuld•nl'• Socruorlat 

41 Lok So bho SeCft~rl•t 
43 ltajyo S.blwl MCI't!t.oriat 
44 Election Commission 

45 AAdaman and Nlcoblrlslands Administration 
46 Clllndl,athAdmlnt.tratJon 
47 Oadra and No"'r Havoli 

46 Goo, Daman and Olu 

50 Pondldlel1)' Administration 

51 Poy_andA«:ountsOtlieon fAuditl 
52 Ncn-conventiaMI eMrrt SC\Irt:IS 

S3 Gowmmenlof NCTofOelhl 

54 Otht.n 



--Sr. No 
1 ANDAMAH AND N1C08AII 1stANOS 
l iANOHAA P«AAUK 
J ARIJNAOiAI. PRADESH 
'ASSAM 
s 1!11\AR 
6 OIANDIGARH 
7 OIAmSHGARH 
I DAOlA. NAGAR HAVCU 
9 DAMAN&.OIU 

10 PI1HI 
11 GOA 
1l GUJAAAT 
1' HARYANA 
14 HIMAOiAl PRADeSH 
U JAMMU & USHMIR 
16 .ltiAAI::HANO 
17 KARNATAKA 
11 KtAAI.A 
19 lAXSHWADEa> 
20 MAilliVA 9 AAD!SH 
21 MAHAIIASHl'RII 
22 MANI~UR 

23 MeGHAIAYA 
lA MllOMM 
2S AAGALAND 
26 ORISSA 
n I'Ot\OIOI£MY 
ZS PUNJAII 
:m RAJASTHAN 
30S!IOOM 
31 TAMII.NADU 
U TRIPUIIA 
13 UTTAIIPIIAOESH 
!14 UTTARANCHAI. 
3S WttT8ENGAl 



(iii) for Form No. 270, the following Form shall be substituted, mlmely:-

'l'UKM N0.27D 
(See ruJe37iij 

~~····.. under section 106C oftbe •· ·~.Act, 1961 for fax at source 

Name and address of tbe Collector Nam· and address of the CoHectee 

PAN of tbe Collector TAN of the Collector PAN oftbe-Collec:tee 

CIT(TDS) Assessment Year Period 
Address ...........•..................................... 

From To 
Ci~ .......................... Pin code ........ , .. , ........ . 

Summary of receipt 

Amount received/debited Nature of receipt Date of receipt/debit 

Summary of tax collected at source 

Quarter Receipt Number of original Amount of tax in respect of Amount ortax 
deposited/remitted in 

respect of the c:olleetee 

S.No. 

Total 

quarterly statements of TCS under 
proviso to sub-section (3) of section 
206C 

the · •• 

I. DETAILS OF TAX COLLECTED AND DEPOSITED IN THE CEIITRAL GOVERNMENT ACCOUNT 
THROUGHBOOKENTR~ 

(The CoD ector to provide payment wise details of tax collected and • -.- .. with resped to the eolledee) 

Tax Deposited 
in respect of 
the collectee 

(Rs.) 

Book identification na1n-1•b~er (BIN) 

RAMS Number given by 
PAO/CDDO/TO 

DOO in 
theA "dlustm1ent Mini -

Date on which tax . 
deposited 

( dd/mmfyyyy) 

II. DETAILS OF COLLECTED AND DEPOSITED : Cti ~T GOVERNMENT ACCOUNT 
THROUGH l"'ll A I .I AN 

(Tbe Collector to provide payment wise details of tax collected and .. with respect to the coUec:tee) 
..._ ____________________ ...J... ________ ·-·· 



S.No. 

Total 

Tax Deposited in 
respect of the 
collectee (Rs.) 

BSR Code of the Bank 
Branch 

Challan 

I, ................................... , son/daughter of .............................................. working in 

(CIN) 

ChaUan Serial Number 

(designadon) do hereby certify that a sum of Rs ...................... [Rs ........................ 11 ........ tu• words)J bas been collected at 
source and deposited to the credit of the Central Government I further that the infonnation given above is 
true, complete and correct and is based on the books of account, documents, statements, TCS deposited and 
other available records. 

Place 

Date 

Designation: 

Notes: 

Signature of person 

Full 
Name: 

for coUeetion of tax 

1. Government collectors to fill information in item I if tax is without production of 
an income-tax challan and in item II if tax is paid acc:onlJJatnl~ta by an income-tax challan. 

2. Non-Government collectors to fill information in item II. 
3. In item I and II, in the column for TCS, give total a .............. for TCS, Surcharge (if 

applicable) and education cess. 
4. The collector shall furnish the address of the Commissioner 
jurisdiction as regards TCS statements of the assessee. 

Income-tax (TDS) having 

5. This Form shall be applicable only in respect of tax <L.uaa...-"" .... " on or after tst day of April, 
2010.". 

Director 
Note. The principal rules were published vide, Notification 
March 1962 and last amended by the lncome-tax(Sth 
Notification S.0.1211(E) dated 21st May,2010. 

1\!0ilncan(m No. 41 /2010 

142/27 /2009-SO(TPL)] 

~ 
(Rajesh Kumar Bboot) 

Policy And Legislation) 
969(E), dated the 26th 

Rules, 2010 vide 
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